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THE HON'BLE MR .N.SENGBPTA, MEMBER (JUDICIAL)
AND

THE HON'BLE MR .I.P .GUPTABMEMBER (ADMINISTRAT ION
1. Whether reporters of local papers may be allowed
to s ee the judgment ?
2. o be referred to the reporters or not ?

3. Whether their lordships wish to see the fair copy
of the Judgment ?
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gJudgmente.
N .S ENGUPTA :MEMBER (J) » The applicant was working as RRr EDDA

of Bananda Biunria Branch Office. During his service
for a certain periocd he was put off duty on account

of a disciplinary proceeding. After the conclusion

of the disciplinary proceeding/he was reinstated
'Q,yu.u-/'-l\

in service but he was not tag any allowances for

the period he was put off duty which was prior to

August, 1981. Subsequently the applicant informed the

Postal Authority i.e.Inspector of Post Offices vide

his letter dtd.14.1.1985 vide annexure-R/9 that

\ . m ~
he was aged ah@ﬁt more than 65 years though 5? was
no record of this date of birth. Acting on this ,the
local postal authority allowed him to retire and
thereafter he made application for his pensionary
benefits . The applicant in his application has
averred about providing a house for the Branch Post
Office for which he ciaimed rent but his claim was

refused. He has also averred that he is entitled to ellowena,

during his put off periocd, though while claiming the

. . : . cad

relief in para-8 of his application he has confiné

(s , ,
B grant of Ex-Gratia gratuity.

A
Zs - Phe Respondent$ ha¥/tmentioned that the
applicant is entitled to Ex-gratia gratuity but
he has to submit a certificate of fitness from the

RS X SNV
competent medical seticenocks
~
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3. Mr .Mohanta learned counsel for the appli=-

cant eertsins that it is really impossible for the

applicant to obtain a certificate about his state of
health at a point of time anterior to his retirement
ater the lapse of two to three years. Mr.A.K.Mishra,
learned Senior standing counsel for the postal depart
ment jhas urged that in theservice book of the applicant
the date of birth was mentioned and according to that
date of birth the applicant would not have been 65 years

of age on the date he submitted Annexure-R/9. ¥ There=-
fore his submission of the medical certificate has

been necessary. What=ever might have been recorded
in the gérvice Rui& of the applicant as his date of

birth , the fact remains that he had himself admitted
to have attained the age of 65 on the date he

submitted Annexure-R/9.A statement made by a grson

ante pped ‘x
often operate;fas atuélle here is a case where Annexure-
' ~

foe:
R/9 the applicant appears to have made a statement &m tﬁ
Ly . 0w UTUAL G pm s ho S LS -
fully gercise of its natural qancislggss . Not only
that, the postal department accepting that allowed
him to r etire, this conduct of the postal department

eatopped s !
works as a~sé§§%e against their subsequent tneaézz for

medical certificate.

4. In view of thése circumstances, we direct
that the applicant be paid his Ex-gratia-gratuity
as per the rules within one month from thedate of the

receipt of the copy of this judgement.The case is
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accordingly disposed of.,
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Member (Admn.)
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Member (Judicial) .

ive Tribunal,
ttac, I .Hossain,.
19.7.91.



